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1§ THE CELUTEAL ADMINISTRATIVE TRIBUIIAL, JAIPUR BREMCH, JAIPUR.
' * kK
Date of Ovrdevr: 7.8.95.
RE 72/94 (0OA 23/88)
Rewar Mal s/o Shri Mahadev Fraszad, Ez Invastigator, Mational
Sample Survey Organisacion, Fisd Opzraiion Division, D-26, Deep
Shikzha, Subhash Marg, C-Scheme, Jaipur.
.. .PETITIONER.
VERSUS '
1. Union of India chrough the Sscretary, Ministry of
Flanning, Deptt. of Statistics, Yojna Bhawan, Mew Delhi.
Z. Director, Hational ECampls Swrvey Ovganlsation, Fied
Operation Division, Wsst Blocl We.8, Wing No.&, First
b Floor, R.K. Puram, HMew Dzlhi.
3. Regional Azstt. Dirctor, Naticnal Sampls Survey
Organisation, Fizld Opszration Divisicon, D-26, Dezp Shikha,
Subhash Marg, C-Scheme, Jaipur.
4. Shri Trilochan Singh, Assti. Divector (Training), Morth
Zone, Wational Sampls Survay Ovganization, D-22, Pubi
House, Subhash Marg, C-Scheme, Jaipur.
5. Shri F.E. Eapoor, Supdi. lational Sample Survey
Organisation, D-28, Fubi House, Subhash Mary, C-Scheme,
Jaipur. » ‘
_ .« .RESPONDENTS.
CORAM:
HOW'BLE MR. GOPAL I'FISHIUIA, VICE CHAIPMAN
HON'BLE MR. O.P. SHARM&,VMEMBL: (Ay
¢ For the Petitioner ... Mr. Dharmendra Agarwal
For the Rsspondents «ve Mr. J.D. Sharma
ORDER
FER HOW'ELE MF. GOFAL TFICSHIIA, VICE CHAIPMAN
This is a Feview FPetition wu/r 17 of thz Administrative
Tribunales (Procedurs Fulses), 1927, praying £for veview of the
judgement of the Trikbunal in 02 23/32 dzlivevred on 27.7.94., ’
Z. We have heard the learnzd counszl for thz petitcionsr and
the lzarned counszzl for ithe respondsnts. The Feview Pebition is
primarily based on thz avarmznt that czrizin pointz had =acaped
_ the notice of the Tribunal whilz dizpozsing of the OR/) and if they
C}ﬁw@“ are not considered now, the applicant may suffzr grszt loss.
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fully. If any earl
OA in regavrd te the petitioner's grigevance had Leen allowed on

the kaziz of which ithe respondzsnts cughit to have reinstated the

r

petiticoner in servies, aa stated by the petiticoner, its A=ztails
should have been given in thiz petition. The pztitioner had
withdvawn the OA andzr veview. Uow.he cannoi claim review of the
impugned ordsr, This Fevisw Fetbtition dosz nob lie. It is,

ther

(GOPAL FFTISHNA)
MEMEER (A VICE CHAIRMAN
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